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CENTFAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD

Allahabad this the 13th day of September, 2002

Original Application No. 360 of 1995

Hon'ble Mr., Justice R.R.K.Trivedl, Vice Chairman

Bon'ble Mr, S.Daxal, AJM.
| - R.A. Pandey, aged about 47 years, son of late

J.K.Pandey, Resident of FT/66, Armapore Estate,
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Kanpur, presently employed as chargeman Grade-I,

! | Ordnance Factory, Kalpli Road, Kanpur.

« s sAPplicant

| Counsel for the applicant:- sShri N,K.Nair

versus

1- Union of India, through the Secretary,

Department of Defence Production,
Government of India, New Delhi.

/ 2- chairman, Ordmaace Factory Board/

Director General of Ordaance Factories,

| £ 10-A, Auckland Road, Calcutta. i
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| 3= Ceneral Manager, Ordnance Factory, Kanpur. r-
I| !

] 4- General Manager, Ordnance Factory,

chanda (Maharashtra).

5. shri S.R.Guha, Chargeman Grade-I, Civil :

Section, Ordnance Factory, Chanda (Maharashtra).

« .REespondents )

Counsel for the respondents:-Km. Sadhna Srivastava

ORDER
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(By Hon'ble Mr, Justice R.R.K.Trive'ii, Vice Chairman)
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By this 0.2 under Section 19 of Administrative
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Tribunal 2ct, 1985, applicant has prayed for a direction
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to respondents to antedate the promotion/appointment of
N & .
the applicant of—the—appldeant on the post of Supervisor r

'B' (Tech) from the date 1—1-195%,w.e.f.which applicant's

junior Shri S.R.Guha the respondent No.5 was =o promoted/

appointed after completion of the Journeymanship traini}y
: X in the next batch, after the applicant had completed

such training.

[ 2e The facts of the case are that aprlicant after
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: completing the Journeymanship training in the Ordnance

Factory, was appointed as Fitter General Grade'B' in

July 1968 and was posted at cordite factory, Aruvankadu.

The applicant was thereafter transferred in December 1968
to the oednance factory, Chanda as IFitter General Grade

'‘B'. In 1971, applicant was promoted as fitter General

‘1A' after passing trade test. On 24-9-1974, the
applicant was empanelled by the DPC for promotion as

Supervisor-B (tech). The applicant filed ob jection :

against the aforesaid and claimed that his promotion as
Supervisor 'E' (Tech) may be done from the back date. '
The aprlicant's claim was considered and it was accepted
| that his promotion as Supervisor 'B' should be
considered w.e.f. 15-3-1973, ~Ag@rieved by the aforesaid
AN order dated 15-5-1993, applicant has approached this

Tribunal. The representation was again made on 28-=7-1993

which was also re jected on 27-10-1893 + Both the

aforesaid orders have been challenged in this 0.A. The

whode case of the applicant is based on the fact that
one Shri S.R.Guha allegedly junior to the applicant,

was promoted on 1-1-1969, hence, the applicant
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R should also be given promotion from 1-1-1969. Counter
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:1 affidavit has been filed in which it has been denied

by that shri S.R.Guha was junior to the applicant. It

has been stated that She. S.R.Guha, after he completéd

?L the Jaonineymanship training in various ordnance factory

| was directly ap;ointed as Supervisor ‘'B' (tech) w.e.f.

R 1-1=-1969. Order to this effect, passed by the factory
board has been filed as CA=-3 along with counter f£rom
perusal of which it is clear that Sh.S.R.Guha was appointed

directly as Supervisor Grade-B (texh) alongwith 7 others.
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Thus, the contention of t he applicant that Shri. S.R.Guha

was junior to him, cannot be aescepted. The applicant

was appointed from the beginning as Fitter General Grade
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B whereas Sh.S.R.Guha was appointed as Supervisor'B' (tech),

In the circumstances, it is beyond imaginatioﬁ that
a person ap ointed in higher Grade from the very first

date could be junior to the applicant. The learned

i counsel for the applicant then submitted that the

l.i i appointment of S.R.Guha directly as Supervisor'B' was
* illegal and against the rules.Be thatk}t E&deZ'fTﬁ‘“
appointment of the Sh.S.R.Guha &%ﬂ not in queqtionlm%vu b%if

o
A:Eitugiktookplace on 1-1-1969., After 32 years it is
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difficult for us to reopenaﬂ the appolntmentaﬁs shri.
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S.R.Guha was not junior to the applicant nor he was

promoted as supervisor'B' but he was appointed dirnctly/

K

aphthe claim of the applicant has no merit and is

accordingly re jected. No order as to costs.

WL >
Member (A) Vice Chairman ‘
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